FORM G

INVITATION FOR EXPRESSION OF INTEREST

FOR

SVP INDUSTRIES LIMITED
(OPERATING IN MANUFACTURING COUNTRY LIQUOR (CL) RECTIFIED
SPIRIT, DENATURED SPIRIT, EXTRA NEUTRAL ALCOHOL, ETHANOL AND
CO2 (A DISTRILLERY UNIT) AT MANSURPUR, DISTRICT MUZAFFARNAGAR,
UTTAR PRADESH - 251203)

(Under regulation 36 A(1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along with | SVP Industries Limited
PAN & CIN/ LLP No. CIN: U21011UP1961PLC002861
PAN: AAECS3637C
2. | Address of the registered office Mansurpur, Muzaffarnagar, Uttar Pradesh
— 251203
3. | URL of website https://:www.cirpsvp.in/
4. | Details of place where majority of fixed | Mansurpur, Muzaftarnagar, Uttar Pradesh
assets are located —251203.
5. | Installed capacity of main products/ | Corporate Debtor has an installed capacity of
services distillery from:
Molasses 140 KLPD
Grain 100 KLPD (Ethanol dehydration 100
KLPD)
6. | Quantity and value of main products/ | At present not in operation.
services sold in last financial year
Sale in FY 2025-2026 is nil.
Sales in FY 2024-2025 after excise duty
Rs, 139.48 Crores.
7. | Number of employees/ workmen Nil at present
8. | Further details including last available
financial statements (with schedules) of | https://:Www.cirpsvp.in/
two years, lists of creditors are available at
URL:
9. | Eligibility for resolution applicants under | URL: https://:www.cirpsvp.in/

section 25(2)(h) of the Code is available at
URL:

Eligibility Criteria is also mentioned in
the detailed ‘Invitation for Expression of
Interest’ and the same can be obtained
from Resolution Professional by sending
an email at: svpind.cirp@gmail.com




10. | Last date for receipt of expression of | 03.10.2026, Saturday
interest

11. | Date of issue of provisional list of | 13.10.2026, Tuesday
prospective resolution applicants

12. | Last date for submission of objections to | 18.10.2026, Sunday
provisional list

13. | Date of issue of final list of prospective | 28.10.2026, Wednesday
resolution applicants

14. | Date of issue of information memorandum, | 02.11.2026, Monday
evaluation matrix and requestfor resolution
plans to prospective resolution applicants

15. | Last date for submission of resolution plans | 02.12.2026, Wednesday

16. | Process email ID to submit Expression of | svpind.cirp@gmail.com
Interest

17 | Details of the corporate debtor’s | Not Applicable

registration status as MSME. ]

SD/-
Bhoopesh Gupta

Resolution Professional of SVP Industries Limited
Regn. No. IBBI/IPA-001/IP-P-01468/2018 -2019/12271
Regd. Add. With IBBI: 645A/533B, Janki Vihar Colony,
Sector- I, Prabhat Chauraha, Jankipuram, Lucknow,

Uttar Pradesh-226031

Regd. E-mail with IBBI: cabhoopesh@rediffmail.com

Date: 12.09.2026
Place: New Delhi

AFA Valid Upto: 31.12.2026
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SATURDAY, SEPTEMBER 12, 2026

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

SALE NOTICE
MR. ANUMOD SHARMA -BANKRUPT (IN BANKRUPTCY)

|Persanal Guaranter 1o M5 Greal lndien Raulmki Comgany Privale Limisd|
Addrass — Hause Mo O 305A, Labermem Sushani Lok 1,
SALE OF ASSETS OF THE MR ANUMOD SHARMA-BANKRUPT URDER INSOLVERCY AND BAMKRUPTEY GOQE, 2016

By Rahul Jindal, Bankrupicy Trustee
Communication Address: 6772/2, 4th Floor, Dev Nagar, Karol Bagh-110005 Date
and Time of E-auction: 06 Dciober 2026, 11:00 A.M.-5:00 BM.

(wilh unlimited extension of 5 minutes each)
odie of Assels of Mr Anumod Sharma-Bankrupt {In Sankruptey) (Fersonat Guarantor fo
M/'s Great Indian Nautanki Company Private Limitad) forming part of Bankroptcy estate
is being conducied by Bankruptcy Trusies appointed: by Hon'ble NCLT,. Wew Dealhi
Principal Banch vida order in CP (IB)-765(PB)/2023 dated 19th January 2026 under the
provisions of Insalvency and Bankruptcy Coge, 2016 on “AS IS WHERE 15 BASIS", "AS8
IS WHAT IS BASIS", "WHATEVER THERE IS BASIS", " NO RECOURSE BASIS™ and
"WITHOUT ANY CLAIM/ COMPEMSATION IN FUTURE". The sale will be done by the
Bankrupicy Trustee through the e-auction platform hitp://Baanknel.com/
The Auction pertaing solefy totha Land and Buikding siuated at 50% share in Rasidential
Fiat, LTH 03054, The Laburnum Condominiem Complax, Gurugram, Haryana, forming
part of the bankruptey estate of Bankrupl. and is being conducted during the course of
the Bankrupicy process of the Bankrupt.
It is herelry menfionad that any Plant and Machinery, movable asseis, or any other assats
of the Bankrupt DO NOT FORM PART of the prasent e-Auction, The Plant and Machinary,
I any, shall be sold separately tater in accofdance with the apphcable provisions of the
Insolvency and Bankruptcy Code, 2016 and the Bankruptey Process Ragulations.
Note: The properfy situated at Residential Flat, LTH 030354, The Labumum
Condominium Complex, Gurugram, Harvana (30% Share), forming part of the
Banknuptcy estate of Mr. Anemod Sharma, is offared for sale during the e-auction. Mr,
Anumod Sharma holds a 50% sharafinterast in the said proparly, based on the
investipation report and docwments provided,

ASBETS RESERVE Earnest Money Deposit
PRICE (Amount (Amount in Rs.)
in Rs.)
odle of @ssets of Bankrupl under 4,05, 75,000 4067500
Requlation of IBBI (Bankruptcy Process)
Requlatons, 2016

Last date for submission of efigibility 01 Octobor 2026
dacurrents as mentioned In E- Auclion
Process Information Doctiment.

Lasi Date for submission of EMD

Diate of Inspection

01% Qclober 2026

19 Septamber 2006 fo 289 Sepfember 2026

Terms & Condilions of ihe E-auction are as under;

1. Prospective Bidders shall submit the reguisiie docoment, inchuding Declasation of
Elrgitnity under Section 2924 of IBC, 2016 through Electronic Aucton Plathorm.

2. Intheevenl where thera are no successiul bidders, the Bankruptey Truslae resarves the
right tosuspend the e-auction during any stage,

3. Incase, a bid is placed In the fast 5 minetes of the closing fime of the e-auction, the

closing fime will be automatically pet extended for 5 minutes with unlmited exiension.

The bedder who submits the highest bid amount (not befow the reserve price) on

Glosure of E-Auction process shall be declared as the successiul bidder and a

commumigation fo that effect will be ssead throwgh electronic mode which shall be

subject fo approval by the Bankrupicy Trustae,

The successiul bidder shall bear the applicable stamp dubes/ranstar charge, fees efe.

and all the local taxes, duties, rates, assessmant chargas, lees élc. m respact of the

Bankrupt put onauctian

5. The Bankrupicy Trustee has the absodute right to-accept or reject amy or all offer {sjor
adjourn/posipone/cancel the E-Auction proceading af any stags without assigning any
reason thesaot

6. After payment of the entire sale considaration, the sale cerfificate will be Esued in the
nama of the succassiul Wddar ondy and will naf be issued inany other rame.

¥. The sale shall be subject to provisions of Insolvency and Bankrupicy Cods, 2016 and
Requiations mandated under Gircular of IBBI. Sake will ba cancelled if the balance sale
considaration is not pald within stipulated time mentioned In E-Auction Process
Information Document

d. The prozpective bidders will be permitied to inspect and conduct due diligence of
assets with prior inbmateon o Bankropicy Trustes. To schedule inspection, kindly wiite
[0 anumgd bankruptoyirustesEgmail. com

4. The prospective bidders shall deposit EMD through BAANENET ALCTION PLATFORM.
Ifthe bidder s found ineligible forany reasan, EMO shall e FORFEITED.

=

Sd/-

Rahul Jindal

Mr. Anumod Sharma BankrupliPersonal Guarantor to

M/s Great Indian Nautanki Company Private Limited)
Bankruptcy Trustes

IBEI Reg. No. IBBIIPA-001/1P-P-02649/2021-2022/14048
AFA Valid Uplo 30.06.2027

E- mail- anumod.bankrupleyirustee@gmail.com

Contact No. — 9811305334

Date: 12.09.2026
Place: Delhi

SALE NOTICE
MA. ANUMOD SHARMA -BANKRUPT (IN BANKRUPTCY)

!Personal Gugraniar ie Ms Grepd Indizn Nastanki Com Frivale Limied)

ELE HJJ'HFIII.FT LIKDER INSOLVENCY AND BAMKRUFTCY CODE. 2018

SALE OF RESETS OF THE MR .!.'JIIM-II-.I

By Rahul Jindal, Bankruplcy Trustes
Communication Address: 6772/2, 4th Floor, Dav Nagar, Karol Bagh-110005
Dale and Time of E-auction: 06 Dctober 2026, 11:00 A.M.-5:00 PM.
{with unlimited extenzion of § minutes each)
adle of Assets of Mr. Anumod Sharma-Bankrupt (In Bankruptcy) (Parsonal Guarantor
to M/s Great Indian Nautanki Company Private. Limitad) forming part of Bankruptcy
estate is being conducted by Bankruptcy Trustee appainted by Hon'ble NGLT, New
Delhi Principal Banch vide ordar in CP (IB)-765(PB)2023 dated 19th January 2026
under the provisions of Insolvency and Bankruptcy Code, 2016 on “AS 15 WHERE IS
BASIS", “AS IS WHAT IS BASIS", “WHATEVER THERE IS BASIS™, " NO RECOURSE
BASIS" and “WITHOUT ANY CLAIM/ COMPENSATION IN FUTURE"™.
The sale will be done by the Bankruptcy Trustee through the e-auction platiorm
htip:/Baanknet com’
The Auction partains solaly to the Land and Building situated at Residential EWS Flat;
EWS Flat No. 108, Ground Foor, Laburmum Apartment, Sushanl Lok Phase-l,
Gurugram, Haryana = 122009, forming part of the bankrupicy estate of Bankrupt, and
{5 being conducted during the course of the Bankrupley processof the Bankrupt.
It Is heraby mentioned that any Plant and Machinery, movabie assets, or any other
assets of the Bankrupt DO KOT FORKM PART of the present e-Auction. The Plant and
Machinery, it any, shall be sold separataly later in accordance with the applicabla
provisions of the Insalvency and Bankruptcy Code, 2016 and the Bankruptcy Process
Renulations
Note: Tha property siteated at Restdential EWS Flat EWS Fat No, 108, Ground Floor,
Laburmum Apartment, Sushant Lok Phase-|. Guregram, Haryana - 122009, forming
part of the Bankrupicy estate of Mr Anumod Sharma, is offered for sale during the g-
aUlan,

SMFE(G SMFG INDIA CREDIT COMPANY LIMITED

IminCredit  Corporaie office at 1180 Floar, © wing . Embassy 247, Lal Behadur
PR Shashir Marg  Gandhi Magar Vikeol | West | Mumbal 400083

POSSESSION NOTICE (For Immovable Property)
{Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002)
Wihareas tha undarsigned being the auihonzed officer of SMFPG indig Cradit Co, Lid. ("EMFG INDEY
CREDIT'), having #s regislered office al Commerzone IT Park, Tower B, 12l Floor, Na, 111, Mount
Poonamales Road, Porur, Chennal — B30116 - and Comporate Ofice at 108 Floor, 0fice No
101,102 & 103, 2 MNoth Avenue, Maker Maxity, Bandra Kurla Complex, Bandra (E), Mumbal -
400051, uncer Securilization and Recorstnictan of Finandal Assets and Enforoamant of Securily
Ingarast A, 2002 {54 of 2002), and in exarcise of powers confered undar Section 13 (12} read with
Rule 3 of tha Sacurily Interesi |Enforcement) Rules. 2002 issued Demand Motice dated
05.05.2026 calirg upon the borrawar|2) 1) RAHAT JAN, 2) RIZWAN ALL 3) NISHA under loan
account numbaer 2685300911861192 1o repay Me amainl merdioned in the demand notioa baing
Rs.57, 11,250, 5- [Rupees Fifty seven lakhs eleven thousand two hundred fifty and five paisa
Onby}on 28th April, 2026 within &0 days fom fhedela ol recefpl of the sad nalice:
The barewers| hawing tikad [0 rapay the amawnl, nofics |5 baraby given ba the borrowers] and the
public in general that indersigned has taken Symbolie Possession of the propery cescrbad
hierein beforw imexercisa of powers condermad on him urder sub saction (4} of section 13 of fie Act
raad with Rue & of tha Securily Inlerest (Enfarcamant) Ruies, 2002 an this 10th Day of September,
2026
The borrower in paracuiar and ke public in generat ane heedy cautiongd not w deal wilh e
proparty and any dealings wih the propesrty wil be subject (o the Cherge of SMFG Incia Cradit
Campany Limited fof anamount of B5.57,11,250.5- {Rupess Fifly saven lakhs eleven thousand
twio humdred fifty and five paisa Only} on 29th April, 2036 and inlerest thensan
It & broaghl &2 the notice of borowers that alkpravious nolice(s) under Saction 13(£) of he
SARFAESI Ant, 2003 (isswed on eadier accasion} in respect of the secured assat herein-balow may
e deamad o bewilbdrasm
The bofrower's allention i imiad o provigions of sub-section (8) of saction 13of he Acl, innéspect
"1‘ lime svalable, 1o redeam the secured assals,

S LS L i —

DESCRIPTION OF THE IMMOVABLE PROPERTY

RESERVE PRICE
(Amaouni in Rs.)

Earnest Money Deposit |
ASSETS (Amount inRs.) |
Sale of assets of Bankruphmder
Regulation of IBBI {Bankrupicy
Process) Regidations, 2016

Last date for subméssion of eligibility
docements as mentioned In E- Auction
Process Inbormeation Documan

Last Date for submession of EMD 1% October 2026
date of Inspaction 19 Sepfember 2026 o 25" Saptamber 2026 |
Terms & Conditions of the E-auction are as under:

1. Prospective Bidders shall submit the requisite document. incleding Declaration
of Eligibility under Section 294 of IBC, 2016 through Electronic Auction Platform.

2. In the event where there aré no successful bidders, the Bankrupicy Trustes
reserves the right o suspend the e-auchion during any stage.

3. Incase, a bid is placed in the last 5 minutes of the closing time of the e-auction,
the closing time will be awtomaticalty get edended for 5 minutes with unlimited
extension. The bidder who submits the highest bid amaunt (nol below the resere
price) on closure of E-Auction process shall be deciared as the successful bidder
and a communieation to that effect will be lssued through electronic mode which
shall be subjoctto approval by the Bankrupicy Truston

4, The successiul bidder shall bear the applicable stamp duties/transfer charge,
fees elc. and all the local taxes, duties, rales, assessment charges, fees etc. In
respect of the Bankrupt put on auction,

5. Tha Bankruptey Truztee has the absolute nght to accept or reject any or all offer
() or adjourn/postpone’cancel the E-Auction proceeding at any stage without
asslgning any reason thereaf,

6. After payment of the entire sale consideration, the sale certificate will be izsued in
the name of the successiul bidder only and will not be issued in any other name.

7. The sale shall be subject to provisions of Insodvency and Bankruptey Cods, 2016
and Regulations mandated under Circulars of IBBI. Sale will be cancelled if the
balance sale consideration is not paid within stipulated time mentioned in E-
Auction Process Information Document.

g. The prospactive bidders will b2 permitied to ingpect and condoct due dikgence of
assets with prior infimation to Bankruptcy Trustee. To schadule inspection, kindly
write to anumod. bankrueptoytrustee@gmail.com

9. The prospective bidders-shall deposit EMD through BAANKMET AUCTION

PLATFORM. I ihe bidder is found ineligible for any reason, EMD shall be

FORFEITED

34.20,000 3,42.000

01 Oolober 2026

Sd/-

Rahul Jindal

Mr. Anumod Sharma Bankrupt{Personal Guarantor

lo M/s Greal Indian Naulanki Company Private Limiled)
Bankruplicy Trustee

IBBI Req. No. IBBITPA-001/1P-P-02649/2021-2022/14048
AFA Valid Upto 30.06.2027

E- mail- anumod.bankruptcytrustee@gmail.com

Contact No. - 9811305334

Date: 12.09.2026
Place: Delhi

| OWNER OF THE PROPERTY - RAHAT JAN SIOMOHD. JAN
| PROPERTY DESCRIPTION - RESIDENTIAL PROPERTY BEARING KHATA KHATAUNI NO,
| 0062, KHASRA NO. 214 KHA MIN, MEASURING 25°75"X88 FEET OR 2266 50, FT. |E.
| 11059 50 MT. SITUATED AT VILLAGE JHAGADPURI, TEHSIL GADARPUR, DISTT
| UDHAM SINGH NAGAR, UTTARAKHAND, UDHAM SINGH NAGAR-263152 BOUNDED AS
EAST: LAND OF SELLERIMOHD ALAM, WEST: PROPERTY OF PARUL GANGWAR,
| NORTH; KASHIPUR RUDRAPUR ROAD NH-T4 (18 METERS OR MORE WIDE ROAD),
| SOUTH; LAND OF SELLERMOHD ALAM

Diate; 10th Sepiember, 2026

Sd- Authorized Dfficer

Place: Wdham Simgh Nagar SMFG Imdia Credit Company Limited

THE LATEST
TRENDS
IN BUSINESS THE LATEST

TRENDS IN
TRENDS

FFIMAMCIAL EXPRESS

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

SVP INDUSTRIES LIMITED

(Operating In Manufacturing Country Liquor (cl) Rectified Spirit, Denatured

Spirit, Extra Meutral Alcohel, Ethanol And CO2 {a Distrillery Unit)
at Mansurpur, Muzaffarnagar, Uttar Pradesh - 251203)
(Under regulation 364A(1) of the Insolvency and Bankruptcy Board of India
(insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
i Mame al the comorate debior slong with | SVP Indusbries Limiled
PN & CINY LLP M. CIM; W2 1011UPTRGTPLEBOZRE
PAM: RAECSIEITE
Manzurpur, Muzatarnagar, Litar Pradesh-
291205
hillps wheew, sirpsvping
Man sy, Muzatiarnagar, Uifar Pradesh-
]
Eurul:wh.. Diilir s an istaled wu-tl.l:ll'.- ol
distillery fram: Molasses 140 KLPD
Gram 100 BLPD (Etharal dehydration |00 KLP
Al peesent nol in operatian
Sire w1 Py 2025-20296 5 il
Satez in FY 2024-3025 after excige duty Bs,

2. Addrezs ol tha rege=Ehared olice

1 LIAL af wehsite
4. |Defais of place whese magrity of fed
Askeds are laGaled

5 instalied capacity of man g products’
avines

6 |Quantty and valse of main procicls’
stevces sold in sl financial yes

.34 48 Lioras;
7. |Wumber of employees) woremen il al presant
B |Furtherdetals inciuding last avaiable helps: werw. clnpsvp. iy
financial statemants (wilh schedules) ol
tn s, ligts o crediloes ane avaslable a LAL:
8. |Elgiiity for esolufon applicants onder LIRL: hiflpeey - werw, cirgisvp. in/ |
section 25421 of the Godae is avalakée at |Eligibilty Criteria Is alzo mantioned in the detaied
LR ‘Inuitation for Exprassion of insemast and the

Same can b obbzined from Resolution
Professaonal by sending an email at;
sypind. Erpaicmail com

[, 0. A0, Sahamay

10, |Last date dnr recsipn of expressian of
rgest

11, Dl |:- |5,_|,|{- -:_|I pl:lnﬁlulw I| I |;-1
prospechive resoloiion appicants

12, |Last dz2e {or submissian of obeeckons o
provisioaed ligt

13 |Dete of Ssee ol tna list ol prospecine
esfan applicants

14, |Date of B50s al Informsanon mem eraniem
eyaluabon matnx and mgussior resolian
alans 1o praspechyve rescidtion appicanis
15, |Last dase for submisskan of resolution
alans

16, |Process emall 000 sebmit Expraggion ol
S 1 R

17 |Deails of the I.-L"'|.12I ale deblor s
mpisiralion stats as MEME.]

13,10.2026, Tuesday

18.90.30346. Sunday

4. 10,4040, Weonesday

0241, 20346, Monday

(2. LG, Widnesday

svpind erpdEgmail.com

Noe Applicaby

Sdf

Bhoopash Gupla

Resolulion Professional of SVP Indesides Limited

Regn. No, IBBLAPA-0019P-P-D1466/2018 -2019712271

Regd. Add, Wilh 1881 G458/5338, Janki Vikar Colony, Seclar- |,
Prabbat Chavurana, Jankipuram, Lucknow, Uidar Pradesh-226031
Regd. E-madl with BBl cabhoopesh@rediffmall.com

AFA Valid Upfo: 31,12.2026

Date: 12.00.2026
Place: New Delhi

%1 §& Canara Bank

T WrEn B [ PRV IR PO ERRE R S P

| ! e synicate |

A

15 DAYS SALE NOTICE

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 read with provision to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002

Molice s hereby gren infhe pubis ngeneratand nfhe Bomowsr 5} and Guaranior |5} het fre balow desonbedimmaovable prapery mordgagedichargad o fhe Secured Credilon, the Possession ofwhichhas been laken by the Authonzed Dffcerofrespective Canara Bank Branches willbe sofdon “Asiswhereis”, "Asiswhalis, and "Whaleverthersis® E-suchion amanged by the sennce provider of iolowmng delails

Plot no. 39.

1st Floor, Near B
Contact no.

CAN FIN HOMES LTD.

First Floor, SBI Main Branch building, Opp. Dhyanchand

Can Fu, Homes Lid
2. T P

=5 mni mle Ms

Stadium, Chitra- BKD Road, Civil Lines, Jhansi-284001
Email: Jhansi@canfinhomes.com

CIN: L85110KA198PLC008699, Mob.: 7625013267
POSSESSION NOTICE [Rule 8 (1)]

The undersigned being the Authorized Officer of Can Fin Homes Ltd. under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act 2002 and in exercise of the powers under the said Act and Security Interest
(Enforcement) Rules, 2002 issued a demand notice dated 03.07.2026 calling upon the
borrowers Mr. AMARESH PURI (BORROWER) and MRS. MANISHA AMRESHPURI
(CO-BORROWER) and Mr. DAYA RAM (GUARANTOR) to repay the amount mentioned
in the notice being in total Rs. 18,92,647/- (EIGHTEEN LAKH NINETY TWO THOUSAND
SIXHUNDRED FORTY SEVEN ONLY) and interest & other charges from 03.07.2026 to till
date of final payment within 60 days from the date of the said notice.

The borrower/s having failed to repay the amount, notice is hereby given to the borrower
and the public in general that the undersigned is proceeding to take possession of the
property described herein below in exercise of powers conferred under Section 13(4) of
the said Act read with Rule 8 of the said Rules on this 11™ day of SEPTEMBER 2026.

The Borrowers' attention is invited to provisions of sub- section (8) of section 13 of Act, in
respect of time available, to redeem the secured assets

The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of Can Fin Homes
Ltd. Foranamount of Rs.18,92,647/- (EIGHTEEN LAKHNINETY TWO THOUSAND SIX
HUNDRED FORTY SEVEN ONLY)/-and interest & other charges thereon from the date of
Demand Notice.

Description of Inmovable Property
HOUSE NO. OLD 467 & NE HOUSE NO. 570 SITUATED AT MAUZA HASARI GIRD,
MOHALLAZAD NAGAR JHANSI 284135 TOTALMEASURING PLOTAREA 1050 SQFT.
BOUNDEDAS: East:RASTA3.66 MTR West: HOUSE OF KALLU
North: HOUSE OF SUNDER  South: HOUSE OF NARAYN DAS

Sd/-,

Authorised Officer,
Can Fin Homes Ltd.

Date: 11.09.2026
Place: Jhansi

NALWA SONS INVESTMENTS LIMITED

ClM: LeSSSE0L 197 IPLC taaL14
Regd. Office:’ 78, Najafgarh Road, Mali Nagar Indusiniad Araa, Mew Delhi - 11005
Phame Ma.: [011) 45029854, 45029812,
Branch Cffice: OLF Jindal Marg, Hisar-125 005, Haryara, Phone Moo C1682-222471-83
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Motica is I'x=r|a]'.-'.l grven {hat the following share cerdificatels) are rernrle"‘ I|:| ha*..F- t=en lost
The Company will proceed to issue duplicate certficaie]s) in respect of these shares, if no
valid ohjection is received within T days from the date of publication of this nofice
Equity Shares of Nalwa Sons Investments Limited:

Folio Mo Mame of Shareholder(s) | Certificate Mo | Distinctive numbars| Mo, of shares
75354 | Preet P Mehla G25040 §E14753T5-614 75303 (4

427976 | R O Paisl 62270 BA042A 1582042829 [15

41984 | Knishng 314294 £ BTS00 51590408 [T

BETOE | Konchdy Vijeya Shenoy A1525T E_E1EE-¢EI:I-E15.?34?5 16

Old Equity Shares of Jindsl Strips Limited (Mow Nalwz Sons |nvestments Limited)
{lsued after 11.7.1909 and upto 16.9, Zﬂﬂ&]:

Folia No. Name of Shareholder(s) |Cartificate No. | Distinctive Numbers| No. of Shares

Laxmi Marayan Dadiva

BEX3E | Archene Sharma; |
Fudra Matra 1509138 [ 47441867-47441585 |10
B412% | Rakash Kumar {51326 § 5I186533-60188562 (10
79653 | Bhagwan Das Gupia (424217 JAB52451 48852000 [ 100
12047 | Sanloeh Kuman Gupla ;'=12£1El4—424195L4?933141-4FE|'3HI.'ﬂ £0
T2[48 | Bhagwan Das Gupia .fai-ﬂHE-i?diEEj TS0 -4 TEIA3H] (120
4FTETA | Sanlcsh Bumas Gupla 14247984 24 1008 BG4 32143-56432212 (T0
8858 _| Dwarkadas Kaldas KaparialdT7645-41 1640 45227 S60-d5221363 |25
413586 | Manilal B Pael;
Mamala P Pat 351 T S248TEI-B248TEES 13T
MPEL | G Krishng l903587 [52472377-52472403 {27
76186 | Ashok Ramchand Munol  |303566 {4 0ES T4 8408002 |60
102087 | Anu Chopra; Sarat Chopra 503138 SIS45A02-50543951 |50
1503138 5430550543961 |10
0Old Equity Shares of Jindal Strips Limited (Now Nalwa Sons |nvestments Limited)
(ksswed upte 11.7.1359):
Folia Mo.| Mame of Sharaholders) | Cartificate No. | Distinctive Numbers| No. of Shares
31530 | Sunanda Gupta; |
Fam Baflabh Gupka | GEE BOR4ETE-BISAG24 |50
EANRT | Sddherthe Guota VITIEI-TTESH 144071306-14401369 (84
171835 144014 74- 14401515 (42
BT 144 1558- 14409509 |42
51588 | Haresh Shanbchand Jhanen |
Shantichand Balubhai
Jhawan {57878 TATTI41-F2TT240 | 100
G480 | Archana Sharma; |9035s2 [45TEESTAAETEEEET (54
Rudra Malra 5526131' [ 4GTARABS-45TABSTS (80
19553 B31365908-53136T05 (104
B3 | achla r.ﬂar-gd: |1 BB S2T0101-32 _E-.iil 100
32466 | Usha Magoon 168963 'BinaaTe 10024 50
FAT30 | Girish Pandhi; ::EEiE-EIi'- 1566 TT41- 15867770 (40
Shobhana Huparalia EEE'-GE-‘SIE 15B5TTES- 150677 |0
4353F | Shobhana Ruparalia |
C=rish Pasdni ]1'-’351? 2B 5 14R44 55 1]
4318 Gnanambal Logensthan |4B0ZAE-4E0290) 432800 14-43230153 (120
Loganathan SwamiAppen (152754 | 12284562-12284711 |50
e Riektha Bharad Bhah |
Bharal Bhigilal Shah 121206 ATENE01-4TEH000. | 100
BEElE | Tejas J Mandar, |
Mana J Marar | 154084 1654164110547 25 |15
Old Equity Shares of erstwhile Jindal Ferro Alleys Limited merged with Jindal Strips
b Investmants Limited]; e
%Fﬂn No %%3 of ég.]r%hnmmﬂ | Cortificate No, | Distinctive numbers[No. of shares
424015 Ri538 1EI53241-16353340 | 100
1041

[ R143151-5143250
for Malwa Sons Investments Limited

26930

G-
Date; Septernber 10, 2028 Ajay Mittal
Piace: Hisar Company Secretary

Recovery Section, Regional Office

yhra Hyundai, Neelam-Bata Road, Faridabad

0129-2413997 email id: rofbdreci@canarabank.com

LAST DATE OF RECIEPT OF EMD IS 25.09.2026 AT 5.00 PM(OFFLINE OR ONLINE)

DATE OF E-AUCTION IS 28.09.2026 12:30 PM TO 1:30 P.M.

(With unlimited extension of 5 minutes duration each till the conclusion of the sale)
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Chawdhary Morlh; House of Lakhi South ; Rasts
Borrower: 1. Birender Baisla Son Of Desh Raj (Borower) Address; Hno C 2584 Mohan Deri SGM Wagar Faridabad-121001, Guarantors: 1, Gopal Dass Bhadani Sio Radhakishan Bhadani Address: H Ne 2084 Mear Hanuman Mandir Fandabad-121001 2. Krishna Dewi Wife OF
Birender Baisla Address: Hno. C2584 Mohan Derl Sgm Nagar Faridabad-121001

Branch Name! Name & Address of the Brint Description of Propertylies Total Liabilities as Reserve Price | o ccession Type
o Borrowerls) | Guarantor|s) B on specified Date g:& '
All the parl and parcel of Houseno. 139, Block-P, 5.G.MNagar Faridabad Plol measuring 50 sq. yards (18725 feet), forming partof Khawat no. 55, Khatoni no. 104, Rect. No. 114, Kilano, 1701, 247212, | Tatal labilities &5 on 20.01.2025 ‘Rs | Rs. 13.00 Lakh PH‘!"SICAL
Sh Neshanl Sinba, Canar Bﬂt-?'mﬂ‘lﬂll Ph Mo 7496018224 durng offes | Rect no. 121, Kilano. 313, 34, 411, Khatonino. 105, Rectno. 114, Kila no. 241271, Bounded as under on the basis of supporting affidavit of the bomower East Housa Viyas Upadhyay West: House of | 88547821 plus furlher mierest & '!I"J‘Efll “Rs 180 Lakh POSSESSION

Chearges (minws recoveny, § any)

Othar tarms and conditions:

officer/Secured Creditersin this regard at & later date
bank on account of such resale shall be borme and paid by the defaufting purchaser

claim against the suthorized officer/Securad Creditors in this regard at alaler date

iii) Bidders Name. Confact No. Addrass, E Mail ld.
vl Bidder's Al delails forgnline refund of EMD,

craditor,

and propery shall forthwith be pul up for sale again,

i} EMD deposited by te unsiiccessiul bidder shall be relunded o tham. The EMD shall nol canry any intenest
k1 Auction would commence at Beserve Price, g5 mentioned abowe, Bidders shall improve theer offers in mulipies of Rs, 10.000- The bdder who submits the highest bid {above the Beserve price} on dosers of Online! auction shall be declared a5 successhul bidder. Sale shal be confirmed infavors of the successiul bidder, subject o confirmationof the'sams by the secured

All hat part and parce! of the immovable property: House NoMCF no. 7831400 A, Sabdal market wali gali, Badkhal extention, Badihal - pali road, Faridabad, Haryana. Bounded as under North - | Total liabilites as on 27.10.2017 ©Rs. |
S0\ Nebant Sriha, Canera Bk 7406916908, Pl Mo, 9611380508 donng oflon | = 7" 711 P O 10 TR OB RS PR e ; : 111266413 plus furher mterest &| = 1400Lakhs | SYMBOLIE
2 |hours en any working day E-mal i chiS0Stifleanarabank com Or Helpdesk No. PrOpary Sast- Sube =P clher charges (minus recovery, f any) Rs.1.40 Lakhs
ﬂﬂﬂﬁl Emal: mmm Borrowar: |.: Mr.Kale Khar S/o Sh. MazirKhan_ Address- House Mo. BA 830, Badhkal colony, Faridabad, Haryana - 121001, Guarantor-Sh, Sushil Kumar S/o She Jagdish Parshad Address: House No. £18, Jawahar colony, Faridabad, Haryana - 121008,
Property of Sh. Mohd Samin Sfo Sh. Nijar Mohd Sfo Sh. I'n:'II:u.mman comprised as 100360h shaéglnme Khewat'Khata no. 2011265 Rect no. 4? Killa ro, 33200, $10102-0), 4172020, 5{8-0), 4'2[4-{3??
Nishant Sinha. Canara Euﬁ;.'ﬂ.ﬁ]ﬁqﬂ 4883 affice | 87ea measuring 14 kanal 0 mara (3:20¢ s5g yards) siuated in the revenue estate of Village Mubaripur Teh Punhana (being ownership wide Mutation of Sale no. 2505 which |s bounded as under: | Eahili :
: ﬁ..:ﬂ oy ot Gy Exal Mﬁmg the North by: OTHER PROPERTY, O the South by: RASTA, Orithe Eastby: HOUSE OF SH. RAKIB, On the Westby; OTHER PROPERTY f BT P b i Koty | ST | SYMBOLIE
mm:zamm, . supportebkray@psbadiance,com Borrower: 1. Mis Shifa Trading Company Prop. Sh. Sahil Sl S5, Md, Samin Vil-Mubarikpur, Teh- Punhiana Distt-Mewat, Haryana-122508 2. Sh. Sahil Slo Sh. Md. Samin Vill-Mubarikpur, Teh-| charges (minus recovery ifany) Rs. 1,74 Lakhs
Punhana Disti-Mewaf, Haryana-122508
Residential property forming part of khewal'khata no 345425, 346426, Rect no-24 killano24/800-3) 24710-3) bolal measuring area O0kanal DGmarda .e. 180 sg vards situated with in revanue estate v Taial Iabilies e L3547 (R
< hiﬁnt!ﬂm, Canera Bark-T4S915108, Ph No, BS72803308 duting cifios hous on mubarikpur, The Punhana, Dist-Mewat, Boundad asunderNorth —  Houseof Pappu South - Other Plol East- House of kundan, West - Rasta otg "Hh'"tﬁ,ﬂ"' on29.03.2017 | Rs. | As, 7.70 Lakhs SYMBOLIC
4 |2 ek o m-:mmm&wmmmgﬂ 8,17.541.37 plus further interest & other s 077 Lo POSSESSION
| Borrower: 1. Mis Unique PrintWorks, Prop- Sh. Mohd, Sameen s/o Sh. Nizar Mohd, Near OBC Bank, Hasanpur Road, Hodal, Haryana i Sh. Mohd, Sameen /o Sh. Nizar Mohd rio Vill Mubankpur, | charges {minug recovery, I any) N d
The-Purthana, Haryana. Guarantor | Sh. Mohd. Isha s/c Ash Mahd. Vill-Singas, Teh- Punhana, Mewat, Haryana -122508

d)Auctionbidding shallbe ondy through *Onling Electronic Bidding thicugh the website htips:febkrayin. Bidders ae advised to go theough the website for detalled terms before taking parl in the a-awchon sala proceedings.
€} The properiy can be inspecied, any fimewith Prior Apponiment with Authorized Officer on o before the date of submission of EMD 1 25.00.2026 and
1 Thie property wil be sold for the price which ismore than the Reserve Price and the participating bidders may imgdove thelr offer furiher during auclion process.
' EME amount of 10% of the Reserve Price s o be deposiedin E-Walei of Mis PSE Aliiznce Privaie Limited {E-bkray ] porial direcily or by generafing the Challan therein io deposi the EMD throogh RTGS/NEFT in the account details as mentioned in the saxd challan
h} Intending bidders shall hold a valid deptal signature cerlificate and a-mall addrass. For details with regard to digitad sgnature please contact the sarvice providar Mes PSEB Alliance (Ebkray), Holpdesk No 8291220220, E-mail: support.abkrayi@paballiance com theaugh tha websibe hitps febsray.in.
1 Afierpaymentofihe EMD amount, the intending bidders should submit a copy of the following documentsidesails on or before 25092026 - at 05.00 PM to Canara Bank Branches, by hand orby email
i} Demand Drafl/Pay crder lowards EMD amount. {paid through RTGEMEFT, acknowledgemsant recesd thersofwith UTR Mo,
iy Photocopees of PAN Card, 1D Prootand Address proof, However, successhul bidderwould have o produce these documends in onginalbo the Bank at the ime of making payment of balance amount of 25% of béd amaunt

m) For sate proceeds of Rs, 50,00 Lakhs {Rupess Fifty Lakhs only) and above, the successhul bidder will have o deduct TDS at the rate 1% on the Sale proceeds and submét the original receipt of TDS cerlificats to the Bank,
n} Al chargesfor conveyance, slamp dely/GET  regisiration charges et az applicable shall be bome by the successful bidder only.

olAuthonzed Cfficer resarves the nght to postpons/cancel or vany the terms and conditions of the e-auction without assigning any reason thereol
Incasethers ane bidderwho do not have acoess to the infernet butinteresied in paricipating the e-suction, they can approach concemed Cirde Office or respective branchwho , ag a fadiliating canine, shall make necessany arrangemants for further detals Contact Mo, Pho 01 28-24 13857 Emal id: rofodrecieanarabank com

&) The propery is.being =oid with all the exisling and furiher encumbrances whether known or enknown to the bank. The Authorized officer’Secured Credior shall not be responsiblein any way forany thind party claims/rightsidues. The purchaser should conduct due diligence on all aspects refated to the property fo his sadisiaciion, The bidder are advised tointheir owninterestto
salisfy themsolvas with the tille and comaciness of others detalls pertaining 10 the sacured assets including the sizedarea of the Immovable sacurad asselin question and atso ascarain any other dussfiabiities'encumbrances from the concamad authorities $o their satisfaction bafore submitting the bid. Tha purchasarshall not be anlithed to make any claim agaist the authorized

B} by the evveend of amy default inpavmeant of any of the amounts, or ifihe sale 5 nod completed by reazons of default on the part of the purchasenbiddar within the aforesaid Hme hmit, the bank shall be anttled fo forfait all momes pald by the puschaserbiddar G then and put ug e secured assatis) forsale again, in ks absoluta discration. Furthes, all cosie, expansas Incurad by the

¢) Thie property s bengrzold with all the existing and further ancumbrances whathar knawn or unknown b the bank. The Authorized officenSecured Craditor shall not ba responsible in armyeay for any thisd party claime/righis/dues. The purchaser should conduct due diliganceon all aspecis relatad to the progey to his satisfaction. The purchases shall not be enfitfed lomake any

I} Thiz successful bidder shell deposit 25% of the sale price (inclusive of EMD already paid), immediately on declaring himher &3 the successtul bidder and the balance within 15 days from the date of confirmation of sale by the secured creditor, If the successful badder fails o pay the sale price, the deposit made by hem shall be forfeited by the Authorzed Oficar withoul &y notice

Date - 12.09.2026 Place - Faridabad

Authorized Officer Canara Bank

epaper.ﬁnanciaiexprés’s.f:nn, ® o

New Delhi
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